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THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN):
Sir, the Shankaracharya of Puri had,
while speaking on March 29, 1969
at the International Convention of
World Hindus at Patna, stated that
untouchability was not wrong.

Government have obtained legal
advice regarding the actionability
under law of the speech delivered by
the Shankaracharya. We are advised
that the speech coming as it did from
a person of the position of the Shan-
karacharya and delivered in a confer-
ence of Hindus constituted an en-
couragement to the practice of un-
touchability, and was accordingly
punishable under section 7(1)(c) of
the Untouchability (Offences Act, 1955.

The Bihar Government were ad-
vised to examine the authentic text
of the speech with a view to launch-
ing a prosecution. They have reported
that the police are instituting a case
under the Untouchability (Offences)
Act, 1955 and section 153-A 1.P.C.
and are taking up investigation im-
mediately.

[THE DEPUTY CHAIRMAN in the Chair]

The lpolice have registered and are
investigating a case under Untoucha-
bility (Offences) Act, 1955 in respect
of the statements in the same strain
made by the Shankaracharya in Delhi
on 8th April

SHRI BHUPESH GUPTA:
Bengal): Madam . . .

THE DEPUTY CHAIRMAN: 1
do not know whether you can seek
any clarifications at this stage. The
statement has been made.

(Interruptions)

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI): We
shall find time for it.

(Interruptions)

THE DEPUTY CHAIRMAN: I
am not allowing any clarifications
now

{West
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THE CONSTITUTION (TWENTY-
SECOND AMENDMENT) BILL,
1968

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
I move:

“That the Bill further to amend
the Constitution of India, as pass-
ed by the Lok Sabha, be taken into
Consideration.”

As we all know, the Bill was in-
troduced in the Lok Sabha on the
10th of December, 1968 and there-
after it was referred to both te
Houses, I mean the Joint Comrygittee
of both the Houses. The Joint Com-
mittee consisting of 45 members, 30
from Lok Sabha and 15 from Rajya
Sabha, considered the Bill in six
sittings. The Chief Secretary, the
Finance Secretary, of the Government
of Assam, the Advocate-General of
Assam, the representatives of the
Ministries of Home Affairs and De-
fence, the Attorney-General of India
and Shri Vishnu Sahay, a former
Governor of Assam, were called by the
Committee for giving evidence. The
Committee recommended the Bill for
consideration which was passed by
the Lok Sabha and now in this House
we are considering the Bill.

. Madam, I do not want to take more
time of the House by giving the full
history of this Bill. But I would cer-
tainly recapitulate certain major
events that took place in the last 8
or 9 years. The demand of the hill
people for giving them maximum au-
tonomy was considered and its further
examination started some time in
1960 and after that it was considered
from time to time. An assurance was
given by the then Prime Minister of
India, Pandit Jawaharlal Nehru, that
maximum autonomy within the State
of Assam would be considered. After
that, as we all know, a Commission
was appointed under the chairman-
ship of Shri Pataskar which went into
this matter thoroughly and made a
report. Unfortunately the recommen-
dations of that report were not accep-
table to both the sides. Later on a
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Cabinet Sub-Committee was formed
informally to consider this question
in all its aspects, which had discus-
sions with the representatives of
different views in Assam and the hill
side. That went on for nearly a year
or so. Even though I was not in
charge of the Home Ministry at that
time, I happened to be a member of
that Sub-Committee which had the
privilege of sitting with different sec-
tions of opinions and which tried to
understand their difficulties and their
aspirations. As a result of all this talk
Madam, a statement was issued on
13th January, 1967, which announced
that Government had taken the deci-
sion to reorganise the State of Assam.
Along with it we had also, at that
time. indicated the scheme of regional
federation. Then, ultimately, we found
that though this idea of federation
was acceptable to the leaders of the
hill area it had been rejected by prac-
tically the entire people of the plains
of Assam. All the same, naturally,
we could not give up our efforts begun
at that time, and so we undertook
further negotiations and discussions
with the representatives of public opi-
nion in Assam. I think I have report-
ed to this hon. House that in the
month of May I along with other col-
leagues went to Gauhati and had long
discussions for nearly two days with
the respective leaders of different poli-
tical parties in different parts there.
At those meetings it was decided that
we should have a sort of conference
in Delhi which should be attended by
all the representatives of the political
parties in the Assam Legislature. We
met here and discussed the issue for
two days but without producing any
concrete results, though of course a
small group was formed under the
chairmanship of Shri Asoka Mehta.
And they produced a certain report.
But it was not acceptable to the lea-
ders of the APHLC. So the problem
had to be left there. But again, Madam,
the threads of discussions and talks
were taken up and further talks were
held, as a result of which the impor-
tant statement, which was issued in

the month of September, 1968, was
announced and, Madam, the present
Bill is, really speaking, based on that
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statement. In substance, the scheme,
as 1 have already explained, is that
the hill areas of Assam will be cons-
tituted into an autonomous State
within the State of Assam. That, real-
ly speaking, is the present scheme.
The subjects and legislative powers
and executive functions will be distri-
buted between the State of Assam and
the autonomous State within the State
of Assam. There will be a Legisla-
ture for the autonomous State. There
will be a Council of Ministers for the
autonomous State. What will be the
size of this autonomous State, it is
very difficult to say now because, at
the present moment, though Garo and
Jaintia Hills will form part of this
autonomous State, Mikir and North
Cachar will be given the option of
joining this autonomous State or not
joining it. Therefore, the size of this
autonomous State will be decided
later on when we accept this Bill and
the other connected Reorganisation
Biil. And then possibly we will reach
the stage of actually working out the
option given to these areas. So this is
the general scheme of things.

Madam, at the stage of considera-
tion by the Joint Select Committee of
this problem, many aspects of this re-
organisation question were examined.
There were representatives of all the
political parties present in the Joint
Select Commiittee. Madam, if we sum-
marise the suggestions that were made
in the joint Select Committee, I find
one very interesting conclusion;
though there are many Notes of Dis-
sent submitted by the Members, I
find no Note of Dissent has support-
ed the status quo; one or other solu-
tion was made to reorganise the State.
Of course there were many alterna-
tives to what we have suggested in
the form of this Constitution (Amend-
ment) Bill. One alternative solution
was that, instead of giving this form
of autonomous State, a completely
full-fledged State should be given—
that was one alternative solution. An-
other alternative or suggestion was
that every autonomous district should
be developed into an autonomous
State; thus, instead of having one au-
tonomous State there will be six au-
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[Shri Y. B. Chavan]
tonomous - States. A third suggestion
which came from the members of the
Jana Sangh, if I am right, was that,
instead of having this autonomous
State, it was much better to convert
these autonomous. districts into Union
Territories. So this was the third alter-
native that was suggested. In sub-
stance, this is what they said. (Infer-
ruption) 1 hope 1 am not misrepresent-
ing your point of view. They are’in
the Minutes. Now I would like to
give my arguments against each of
these alternatives. Giving a full State
was completely contradictory to what
our stand in this matter was. Qur
idea was not to divide the State of
Assam. Our main idea was to keep
this entire area together. Our idea
was that the integrity of the State
should not be broken but at the
same time we should make the maxi-
mum effort to meet their aspirations
and give them maximum autonomy
within the State of Assam. And this
Bill achieves that. Then, Madam, the
idea of having six autonomous States
is rather overdoing a thing. Possibly,
it is trying to make the entire propo-
sition an absurd one; instead of hav-
ing one State there will be six auto-
nomous States; it is neither here nor
there. The idea of Union Terrifories is
also practically of the same type as the
earlier one and, really speaking, if 1
have understood the members of the
Jana Sangh correctly, their intention
was, their idea was and their empha-
sis has always been on the aspects of
the security of that area. So, having
Union Territories, and so many Union
Territories means, really speaking,
bifurcating the relations between the
people of Assam and of the Union
Territories.

SHRI BHUPESH GUPTA: (West
Bengal): They have faith about Union
Territories.

SHRI Y. B. CHAVAN: So we
could not accept that suggestion also,
and I think majority of the Joint Se-
lect Committee supported the propo-
sition as it is and I am sure, Madam,
this hon. House will agree to this Bill
because there is another very impor-
tant aspect of this Bill that the pre-
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sent proposals are based on a certain
consensus that was reached between
the leaders of Assam Government, the
leaders of the plains in Assam and
leaders of the APHLC. As always,
this question of reorganisation of
areas is full of difficulties and full of
complexities. Everybody feels that
justice is on their side, but then ulti-
mately we have to consider this pro-
blem from the point of view of na-
tional security and the willingness of
the parties concerned, and generally
it is always better to solve these pro-
blems on the basis of a general con-
sensus or agreement among the par-
ties concerned. So the present Bill is
the result of such a consensus that
was arrived at between the two
parties,

Madam, another argument is pos-
sible and might be advanced, and I
would like to anticipate that argument
and meet it now, the argument being
that, if once we concede such a new
type of administrative unit, will it not
begin a further process of demands
for such arrangements, what will be
the general repercussions on the other
problems in the country. That was
one more argument that had been
made. Madam, my reply to this argu-
ment has been and will be that this
question of Assam hill areas is a very
special problem, not because that we
politically think that it is a special
problem but because this problem has
been treated as such in the Constitu-
tion itself. The Constitution and the
Schedules therein have treated these
areas completely differently. Even to-
day the districts have the autonomous
status; they have got certain special
privileges. What we are doing today
1s that, taking these areas as such,
instead of having the autonomous dis-
tricts, we are giving them more power
treating them as an autonomous State.

Madam, an argument was made
that the entire north-eastern area is a
very important area from the security
point of view. I néed not go into the
details why it is so. Everybody ac-
cepts that proposition, and where the
security of the area is concerned, ul-
timately we will have to go by the
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contentment of the people and there-
fore we thought that as these propo-
sals met the general aspirations of the
people there, we should support them
fully.

I hope the Members of this House
will not look at this problem from
the party point of view. Really speak-
ing, we are trying to provide a na-
tional solution to a national problem,
and I expect that the hon. Members
will look at the propositions or pro-
posals in this Bill as such and sup-
port the Bill unanimously.

The question was proposed.

SHRI M. RUTHNASWAMY (Ta-
mil Nadu): Madam Deputy Chair-
man, the proposal before the House
is one of the most important that the
Parliament of this country has been
called upon to deal with. It is the so-
lution of a very difficult problem, a
problem which has been created by
the geographical position of these
areas. In the first place they consti-
tute a frontier area and whichever
State has had to deal with frontier
areas has always been called upon to
deal with them in a special manner.
A special Constitution has had to be
found for them because they are very
sensitive areas. The security of the
country is bound up with the way the
Government of that area is conducted
and therefore all the States which
have had to deal with frontier areas
have had to give a special Constitu-
tion to such frontier areas. In the
Roman Empire the frontier provinces
were brought directly under the Em-
peror whereas the other provinces
away from the frontier were dealt with
by the Senate. This is not only a
frontier area but is also a backward
area. These hill areas have been neg-
lected by whichever Government sat
in Shillong, whichever Government
was in charge of Assam. Even in the
British days this* area was dealt with
in a special manner. They had the
system of excluded areas and partial-
ly excluded areas. The Governor of
Assam was directly responsible for
the administration of these excluded
areas and partially excluded areas and
the Governor of Assam acted as the
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agent of the Government of India.
And it is for these two reasons—be-
cause they constitute a frontier area
and because they constitute a back-
ward area neglected by the Govern-
ment of Assam—that this proposal
has been brought forward.

Various proposals had been sug-
gested. There was Nehru's original
proposal of Scottish pattern whereby
a special Minister for the hill areas
was to be appointed, a special secre-
tariat was to be constituted and spe-
cial arrangements made for the ad-
ministration of these areas. Then we
came to the Pataskar solution which
also has been found unsatisfactory
because it allowed the Government
ol Assam to still have a direct and
immediate jurisdiction over the fron-
tier areas in spite of all the failings of
the Assam Government in regard to
the welfare work that this special
backward area needed. The Pataskar
Committee made much of the fact
that money has been spent on these
hill areas in proportion or even more
than in proportion to the population
but that is not the test. It is not the
population that should be the test; it
is the backwardness of the population
that should be the test and judged by
that test the Assam Government has
so far failed in providing all those
social welfare services that these areas
specially needed. Then there is the
Union Territory solution which, in
my opinion, would have been the best
solution of this problem because the
Union Territory has a special kind of
Constitution, a special kind of
Government and it is directly depen-
dant upon the Government of India,
more directly than the ordinary State,
and on account of the backwardness of
the area, that area could expect special
financial contributions from the Union
Government.

But this proposal which has now
been suggested is a compromise solu-
tion. It is a solution which is accept-
able both to the Assam Government,
the Government of the plains and to
the hill area people. And after all this
is only an enabling measure. The de-
tails of the Constitution will have to
be framed by the Parliament Bill that
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[Shri M. Ruthnaswamy]

will come up soon after this Consti-
tutional amendment has been accept-
ed. There is provision for a special
Council of Ministers; there is provi-
sion for a special Legislative Council
and even special powers of taxation
are to be granted to this State. It is
unfortunate that the word ‘State’ has
been used. The use of the word ‘State’
of course raises the question whether
we are going to have States within
States, whether we are going to have
another reorganisation of the States
and so on. If the word ‘State’ had
been avoided it would have been bet-
ter. There could have been something
like a Regional Council but then the
‘State’ is a status symbél nowadays in
this context and we are so fond of
status symbols. Every district must
have a University; every language
must have a University and every sub-
ject must have a University because
University has come to be a status
symbol. It is to the Parliament Bill
that we should look for all the details
of the Constitution and I hope the
Parliament Bill that is to be framed
after this Constitutional Amendment
is passed will provide for real auto-
nomy for the newly constituted State
or Region and especially in regard to
finance there must be a special provi-
sion for financial powers of the new
Administration. They must have finan-
cial. autonomy to a certain extent
and they should not be dependant
upon the Assam Government for
financial contributions. This Consti-
tution, Madam Deputy Chairman, re-
minds me very much of the system
of Diarchy which was introduced by
the British Government as a step for-
ward towards full responsible Govern-
ment. I knew the functioning of this
system of diarchy from close quarters
because 1 was in the Legislative
Council at that time and I knew how
it functioned. There were all kinds
of difficulties. The Ministers for the
transferred subjects were dependant
for their finance upon the Minister
for the reserved subject of Finance
who was in charge of the finances of
the whole Government, the transfer-
red subjects Government as well as
the reserved subjects Government.
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[THE VICE-CHAIRMAN (SHRI RaM
Niwas MIrpHA) in the Chair]

There were clashes between the two
sets of Ministries and it was only a
spirit of accommodation that brought
about a peaceful administration in
diarchy. But the merit of diarchy was
that it was a transitory measure, a
temporary measure, leading on to
fuller, representative and responsible
Government. It was a half-way house
and we who saw it function from
close quarters hoped that it would
not prove to be a wayside grave. And
that is what we hope in connection
with this new Constitution that we are
providing for these hill areas pof
Assam that it will be a half-way
house to fuller and complete self-
government for these hill areas. And
therefore it is that we wish this Bill,
although 4t is not fully satisfactory
and although it is a compromise solu-
tion, Godspeed in this House so that
the feeling of anxiety which has
almost amounted to frustration among
the hill area people may be ended
and they can look forward to an era
of self-government for which they
have been looking all these long
years.

SHRI M. VERO (Nagaland) : Mr.
Vice-Chairman, Sir. when I rise to
support the Bill and commend the
measure to carve a State in Assam to
meet the aspirations of the hill people,
I do experience a feeling of uneasiness
and dissatisfaction over the sum total
of the agreement reached between the
parties. Even as we are passing the Bill,
I hear rumblings of discontentment
among the people of the Garo and
Khasi hills and as a result they have
formed the Hill State People’s Demo-
cratic Party to further carry on their
struggle for a full-fledged State. More-
over, out of five hill areas, the future
of the three major and more turbu-
lent districts—Mizo, Mikir and Cachar
—are left out. It means the question
may have to be reopened and we
would once more have to face mo-
ments of agonising reappraisal. Tt
would be better if the Government of
India and the leaders of both the
Khasi and Garo hills keep a little
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patience and persuade all hill districts
to join hands with the proposed hill
State In that case the objective of the
State will be fulfilled.

I do not want to say anything which
will come 1n the way of an agreed so-
lution, but any agreed solution should
not lead to trouble and confusion. In
this connection I want to point out
that, when the autonomous State 1s
created withm Assam State, there may
arise more problems between the
plamns and hill people in the matter
of drawing up boundary lines, n the
appointment of the Public Service
Commission Charrman and Members,
the Advocate-General and Judges,
and more particularly in the matter
of laying the financial statement by
the Governor, who 1s the Governor of
both the States Obviously, during the
financial speech, the Governor will be
guided by the Chief Mimster of
Assam Without the Chief Mimnister
coming 1n, n respeét of these maiters
the autonomous State will feel natur-
ally that 1t 1s under the steamroller of
Assam State Sir, although law and
order 1s left to the State of Assam 1n
the Bill, the hill State will definitely
demand 1ts transfer to the hill State
at a later stage The officers of all-
India Services and the higher State
Services are Iikely to be within the
control of the Assam Chief Minister
and his Government. Under such cir-
cumstances, there 1s no scope for any
control of officers 1n the State by the
Chief Minister of the hill State This
15 bound to lead to admunistrative
difficulties, complications and con-
fusion.

We have to accept the fact that the
hill people want to lead their life un-
hindered by the Assamese and no new
methods should be evolved so as to
defeat this purpose While consider-
g the question of the entire Eastern
Region, 1n the interests of the nation,
the issue of Nagaland should not be
mixed up with other problems. The
proposal to form an Eastern Regional
Council does not hold out any solu-
tion The Government of Nagaland
was not consulted m the beginnng
and 1t did not accept it Why then
any effort shou'd be made to impose
1t upon us, while the Central leaders
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refused to concede our legitimate de-
mands like a separate Governor, the
transfer of law and order subjects to
the State? However, the State Govern-
ment, under the able leadership of
Mr Hokish1 Sema, Chief Mimster
of Nagaland, 1s slowly putting the
State  admunistration i order. Any
actton which retards this progress to-
wards peace and security should be
avoided

With the arrests of a large number
of Chinese-tramned rebels, the way
has been cleared to have a settlement
but these arrests should not make
anyone complacent towards the hard-
liners. We should not drive the re-
mamnmg underground to desperation
by avoiding to talk to them, 1f they
sincerely so desire.

Before I conclude, T may also point
out that an umimagimative approach to
NEFA 1s foreseen. The Report of the
Ering Commuittee has been shelved.
The Committee had proposed the
shifting of the NEFA Secretariat to
NEFA 1itself, but the Secretanat re-
mains 1 Shillong which 15 far away
from their homeland People feel as
if some aliens are ruling them from
outside Tt 1s a bad pohicy for natsonal
mtegration. Moreover, Sir, the people
of NEFA do not feel any sense of
participation m the management of
ther own affairs We must give the
people of NEFA popular representa-
tion and let them look after their
own affairs, with a political status
equivalent to a Union Territory or
any status, which the people there
feel decent and honourable in which
they can happily shape their lives,
should be accepted The Ering Com-
miftee has made these suggestions
We should examine this Report and
implement 1ts recommendations 1m-

mediately
In conclusion, Sir, I thank the
Home Mmister for his courageous

and mmaginative handling of the issue
and give our best wishes to the new
State We, the hill people, will be
happy to see our brethren settling
down to peace and progress

Once again I support the Bill
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g1 ag uawisar g wiar ! mwalg
FLEAT T §F w4 741, miwwa
FEF A WIT UF WY FAE AW
ma far oF mamwd € #wy
FIAT A FL AT F & ql AT AT
g AFq & fF @ g ST qr wE-
afedl & st AT wF wE FW
fe =7 vaafedr za fergmma &
dfqgr & g it &, €zn for-
TAETAT F NET ¥ A IR
AT Tl ATRIT & U AR TH
F 917 UF WA A7 T8 Hwfgdr F
DT Tg UFEEAT FT WAT @Y
Tt JF ATNEET A TF HAW
ST F 93 93 fFAT AT 99
TF TG HHAr wFElsd o, sERy
w1 fram A 91 oS3 gAN
wzd fomEaEsm™ & 3@ 9
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[+ g feg sl

T A AUy & FIE oo
qara &1 fornaw fFar @
TEAtEE gWA A
FEMTIE T a7 FI, TF
W oFgT & fFouw & oA
FE Ol TAES g ARE Al
qRAT g fF ogemm F Few 7
wgEiedl W g & aFar| T
idea itself 1s absurd, whether 1t
apphies to one or more than one

O @ FIO ¥ IW uLEEiEEr #Y
TAS 9T FW F FF g ATT F1S
AR @, AT S99 agr fAEsw
FET & FfE AR 9 fommesTe
FT W A Ug AW FL T AL
f& g o @y gy & e
FE JWAT FT THRG T @1 7@
AT CF a #t gfed aweer 2
T @8 N9 gaeamn & qumeme
F el 1 fagFaar §7 "
TF THFE FAT @ AR TGN gH
Y Ffeargar qar w2 fewe
FILU AT TOTEA ST 3707 g1 7Y,
7 Armmww ®e faftw f7
W ATE WM T T a6
o oy 2 fF gw gw A & faen
T ghwr wow & fa¥ qemew amny
W UF TN F @A, & Aq%
fafreed & WY § Aic g4 719 &
Freaforad s 1 0F g/Y
Oy FT F W@H ¥ T @AM
MA@ AT g EEHF @
#fiF fafeer A I ¥ A
F T GIET Gdl FT aH ST AW
frar srar =nfgd =, SN sEwy swf
¥ far w1 SR =Ry 4 a7
T g

g e fommESa & fam
421, RS a1 i aEr F >EW 97
w2z F1 OISR FEE T AT
AT g9 TFE FT FAE I F IR

1973 o

Qﬁ?
o
Coll

:

S
g
he
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Bill, 1968

ft wediedt g Faq fafafes
forrATESoe & &7 ¥ gmEs =1 |

FIT AT (AW § AT FWEH AR
ﬁﬁQOfﬂ'o@oWoGﬂ'o%ﬁ
TR FT TG g8 AR oA
auus fam aw oA SHA A
¥ FT TXFT A1 3H A & Ay
“gFar fen i AT W F w9
¥, w9 ¥ W UF JAW FIH F ®T
¥ g @ER F2, gATE IAET W
g g, 9g Wl 9% 91 97 ¥H A
F far Ao FT @ & fF wEAmE
wz fafgq fg <z ame o g9
HEgEA FAT AE & AL FAANAT
g faega s wEAwE € 3
73 L o Jw memma  fefgagy
¥ afm wmamame fsfesm w
gAY maEe €T F aar 3 4,
17 AAFer fefese & e
w2z a7 faary 3 widmmw (g
FH AWM R F oRT 4 AR
PRI e B DA S e -
AR 2T F1 FeT 3 @ 2!
¥ ganTr g fF g% o s FT 0
o 1 g ATa-uad g A
gfee & medt & A ¥ AEAAS
T FT ARA | Every word
has a definite connotation.
fergem ® AR TRAT A1 9M,
SHEEE R EIE R (M EEE
7] q g fggram #r ooF
e &1 Feaar fawaAr 4v 1 gwA
I NS F oEI@ A oAAT g7
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F & A A ¥ €eg FoGAr
TEH FH U ¥ & SEE ¥ oad
A @S g4 B A HAW AW
UH 9% @0 &, 9% T9 9E g,
wWa To #fawFd AT F W
oS q & AR USdl & "ud
¥ F7T H Uus UwlaEd wwer a9
FT TOT ¥ Gar gf 2\

F1 W ACMEE ©E F91 W, I9H
FIT OET TG & ST 0 F qmgAT
g g Wl WERT & @ WW AT
THAT # ST g@ FI BT F
IH X F AW § T@A A ot
@ FAr arfgy | ‘e fafgw w”
F FE Foqar gua AT qre dfagr
§ agr A1 Ug FAA UF wifewa
S§Ed Al am Agr 21 fegee
F USH FEqT § TG Waw HIT
gfrae RO F1 gER afewmng
FN, I TE FA94 TF ARMAE e
fafew w2z =% AEW FF FC AW
F AOAA | &, AW F T
TN W A FW AG AW H
HqMEAT § WYF T AHS TX AHear
F gra faare &1 s gEEmE
wz fafeq g €z o #mmw |
¥ SAF AW & ATS T@r AU |
9T AL, @rEl, W) sEfqar &6t
w et gt & oo
F FIforer FTE | AR AT ARG
aifey fF o Amg g9 @l WK
sfqmr #1 uF weRme  fefgae
Ffar & H@T @ 91 AfFA qg
S g AR HIGRRAT S99 UTEI-
A fefeae &1 @ @@ AR
safear & faa AR HAT-HAT
FEAT TI7 AR I & A SAH
WS gET| ST WT A

~

[30 APRIL 1969] (Twenty-second Amendigent) 628

Bill, 1968 -

fredt, sa% wwew wE fawa, 8w
T Ay, s g A -
sfem gt g1 wifeT I
ISt F AT IR ARHG FHAT
YA FTE FI AT RIAT FY |
WS W A W dFT AgHA &
afvd, svar fFl Y @ &
¥ IR GweE ¥ gaE™ &
1 iR 3AwT oF w@Ed WM &
awtE g & a7 ow fafore
Aaq & FTU9 FE & AT ATIHL
g AR IEF SR AW e
F T A 1 ST IIET § SUET
qAT AE FT UFA |

AN O FEegvE W gfama
e Y eyqeand Fr F ) AT
FHTT UF FIST TATHT g | &&TT
foF s & & R IW F wE-
Iffesg § WA & AL A &g Wl
feame #39 a97 9% M &F I
T q@ IAE Gl g
IEF 9FF TG FT GRT WK
iy gRaT & yW oa gfm §
T AET 2 F WA T E
T AT g F g F 9w
gy faw o 3Ea Arg-eTd 39
aeMmg feaferee § @@ o&a
H TEq Al @R #T ATHRETAT &
SFE HIE AT IR HAEL WA
g afrm el e oEAE
FIFqE W § AR mEAmE
fefegmeg @1 o e afaw 200

F AW H WI g SAET
gty W@ur d@Fg w@d 4T

T Ty SaAqRe & ¥ ww Qe
FAFT W FART TF AT FSH
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[+t grax fag wer]

9% BIR  qaAfaw  AfEFwr &
JUAN & F fay fr mame W,
gIAr FT AT @AW A G, Wi
STF IR ywEfEF  unfEE &
s% fad gifaa #4, 8@ fae9
FAT AfEA ) @ AFAYW WA
F gW fam 7 #X @ | gwig
¥ WS T GAA OFTF FY gﬂﬁ
qAa 3% @S gy 2 i

qumammw g
SaT fF muw g @aa fEar odr
fF mam & o ¥ fear 9 @
g wHAT g, 9g IW F TEL W
7 $EF AT W WHIC & fae-
fas qugqE @l @A 9x T
TR FT AGT qT AT dOWI OH
AT g AOEr wust faeEd oA
qv wratfed &1 g9 g@AT  #Ed
wig ¥ fF uem F oagrsr oyem
FT 0% foqoig Ta § o9 T oFE0
SEIGE I I -G R i
¥y 9q W AEEAT & mae faw
S & g s de fay aFre
# AAEfmar sW T W2
A SFAEG  IFaSAT FF ST
= fagmmw & AR =w foew fEmt
¥ @z fomaesm #79 qag
TEATTAF arafafeer Ak tgfafrefea
greifafady & fradt & a@ g
@y, afew Siar fr 89 AR ) 0w
mm$mwwmmm
FEATRIAT a9 FT &L @l qAT
7R fie? gu &ar @7 sEw e
gy w1 W g ww s+ fued
gu gar & am ax faw-fes mww
F AR 99 W | T uF
w o9 FAfzr 937 FT F, ;-
O T AR FHT WIHT W gH
AW FT GEEAT FT TGN A&l HC
qr @ HEW & IT HRHEEY

[RAJYA SABHA] (Twenty~second Amendment) 630
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fefema & faxr gv afmm 0=t
# gAesT FT W fET @E W
&1 HAfHF dFasaq & qqUA FI
g FI4 & fa¥ gw N ¥ Faw
gzm, sww fqy @ #
dzfafaedfes 72 mg ¥ ofwEAq
A HT WEAAFAT g IO fFAR
FH & faT guel uF vamae ATy
1 WIF FIA FT AT AR w@T
afgr | ST =T @A ®TOWIT
g ZFHN [ AFT F@d A1 wqEH
& AWMr FT GHRI FT GATA
agdr gt F@E e #Y fgw @z
g, wanmag fga @z A AW H
AT FE ARAT T M TG A
T fF zEwr Ana T & fAAim ¥
FI1E 999 T § q I F FA A
el AEHT g ST 3§ a@
FT TFTT FL 1 ATARE HAT T
3, oW ¥ 9aF ST R0 RN
ar ot ugfafaeifes  smaear #T
7 ¥, T AT AT g WA g
ag faaffesa feasm & 7 sga
=BT §, AR ToFroTFoUd oo &I
g F@ d Sfa fFm #@R W
ag sy g & s Ae
A #®1 W wfEEm T FTam,
AT HISTT AT FT AT ST AT SFG0qT
¥ oAy R ST 9, ww Al
R A TS F A6 F 77w
F§ UfadEa Wegee g I O
SHET FRO 98 & [& W UF AH
FEH JoT 97 & qIq gAX Wl -
Afas wgamien #1  Seafad w6
F a7 AU A WA W P

WS THST HOIT gAT@l FT
qaaE q@r fHar §r @wary &
T HAl WERT ¥ Fpm v oW
afqa wwew faq N Tom@ o
gaq faor sufer w3 fmy mfesa
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244 FT AT FL|  AMCHT 244
F ugy g # owgr o fafew
feee ww aww’ o SEEn

Mfaz FT | Backward, Scheduled
or tribal areas including the present
autonomous  districts of Assam

¥ gfq o g, sa=r fawr &y famn
T4 AWEAT FT GHIAT FEr g
gfaa e R F FO ag
T HFEqT & A W AT AR

MESSAGE FROM THE LOK

SABHA

THE ApPROPRIATION (No. 3) BILL,
1969

SECRETARY: Sir, I have to re-
port to the House the following mes-
sage recetved from the Lok Sabha,

LY

signed by the Secretary of the Lok
Sabha—-

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure and Conduct of Business
m Lok Sabha, I am directed to en-
close heiewith the Appropriation
(No. 3) Bill, 1969, as passed by
Lok Sabha at its sitting held on the
28th April, 1969.

“2 The Speaker has certified
that this Bill 1s a Money Bill with-
m the meaning of article 110 of the
Constitution of India.”

Sir, T lay the Bill on the Table,

REPORTS OF THE COMMITTEE
ON PUBLIC UNDERTAKINGS
(1968-69)

MISS M.L.M. NAIDU (Andhra
Pradesh)- Sir. I beg to lay on the
Table a copy each of the following
Reports of the Committee on Public
Undertakings (1968-69): —

{a) Thirty-fourth Report on ac-
tion taken by Government on the
recommendations contained i 30th

Report  (1965-66) on Bhilai Steel
Plant

(b) Thirty-sixth  Report on ac-
tion taken by Government on the
recommendations contained in 23rd
Report  (1965-66) on Indian Aur-
lines Corporation, New Delhu.

(c) Thirty-seventh Report on ac-
tion taken by Government on the
1ecommendations contamed m 5th
Repoit (1964 03) on Oil  and
Natural Gas Comunission.

1 pM

(d) Thirty-eighth Report on ac-
tion taken by Government on the
recommendations contained mm 40th
Report (1966-67) on Material Ma-
nagement n Public Undertakings.

(e) Thirty-ninth  Report on ac-
tion taken by Government on the
recommendations  contamed 1n
35th Report (1966-67) on Indian



